
N THE CENTRAL ADMINISTRATIVE TRI$UNAL 

J 	
AHMEDABAD BENCH 

O.A. No. 176 	of 93. 

DATE OF I)ECISION 27/04/1993, 

Shri. Taou 	 Petitioner 

Shri J.B.Gogia 	 Advocate for the Petitioner(s) 

Versus 

Union of India and_Or 	 Respondent 

Shri B.R. Iyada 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr.N.E3.Patel 	: Vice Chairman 

The Hon'ble Mr. V.Radhaj'hnaj.. : Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Tapu Laiji, 
c/o.Shri B.B.Gogia, 
Advocate, 
"Baba Ama", 
Swami Taihiaram Marg, 
10-junction plot, 
RAJKOT. 	 .. .Applicant. 

Advocate : Mr.B.B.Gogia 

Versus 

Union Of India 
Owning & Representing 
Western Railway, 
Through : General Manager, 
Western Railway, 
Churchgate, 
S)MBAY - 400 020, 

Dy. Chief Engineer (Const.), 
Western Railway, 
2nd Floor, 
B.G.Bly.Station Building, 
AHMEDABD : 380 002. 

Divisional Railway Manager, 
Western Railway, 
KOthi Compound, 
RAJKGT : 36001. 	 ...Respondents. 

Advocate : Mr.B..Xyada ) 

ORAL - JUDGMENT 

O.A.NO. 176 OF 1993. 

Dated :27/04/1993. 

Per : I-Ion'ble Mr.N.B.patel 	: Vice Chairman 

The applicant has made a representation dated 

08.12.1992, to respondent no.3, Divisional Railway Manager, 

Rajicot, with a copy to the respondent no.2 for his transfer 

to Rajicot Division wherein he has also mentioned that he may 

be placed at the bottom of seniority list in the Rajkot 

Division. The applicant has also served the respondents with 

an advocats notice dated 14.12.1992. The applicant is still 
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not given any reply to the representation dated 8.12.92 and 

the notice dated 14.12.1992. The respondent no.2 and respondent 

no.3 are directed to take a decision on the representation 

of the applicant within a period of eight weeks from the date 

of t receipt of a copy of this order. They will communicate 

the decision to the applicant within one month of taking 

the same. We are told that.in  a similar case of Shri 

Baldev Shamji, the respondents have retransferred the said 

Baldev Shamji to Rajkot Division on condition of being placed 

49U the bottom of the seniority list. AS already stated 

the applicant is willing for imposition è such a condition 

in his case also. While deciding the representation of the 

applicant this factor may also be taken into consideration. 

In other wordsif the applicant's case is similar to that of 

Shri Baldev Shamji. it should be considered with the applicant 

anwi also be given the same treatment. in view of these 

directions 	B Mr..B.Gogia seeks permission to withdraw the 



OENTp;L ADMIjIIS2RIVE TRI.j;L 
hrnodaimad B Ench 

pp1icatjon No. 	 of 197 
Transfer 'PPliCatjon 	 cta .Pett No.  

CBRrIP' 1c. rt 
Cejfind that no fu±her aCtiOn is re1iirad tobe 

taken and the case is fit for con5jancnt to the Record 
Room (Decided) 

Dated : 	
S 

Countersigned z 	
I CJ± 
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Section 0 f± iç rn1y-t 
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